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PAPERS LAID ON THE TABLE 

,. Awl1' RI!PORT ON CzNTaAL G9VBRJOIS.'IlT 

REvaNUB RECIIIPTI 

• THE ML ... ISTER OF STATE IN THE 
MINISTRY OF FINANCE lSHIlI K. R. 
GANESH): I beg to lay on the Table a copy 
rL the Report (Hindi "enion)_ of the Comptrol-
1& and Auditor General 01' India on Central 
COVemmenl (Civil) Revenue . R~ipt. for the 
ita: 1969-70. under article 151 (I) of the Cool-
tiiuiion. [Placrd in Library. Sn No. LT-
~{71). - . 

ADKlNlftRATlON IlIIPORT 0' 00.'\ 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL): I beg to lay on the 
Table a copy of the - Annual Administration 
Report (Hind i and £ug I iah veniODS) of Ib~ 
I)dhi. DeveloPment AuthorilY for the year 
t!l69-70 under section 26 of the Delhi Develop-
IQCDI Act, 1957. [Placed in Library. SI< No. 
L1' -695/71). 

tfQTll'lCATlom UNDER Au. INDIA SUVICES ACT 

.C THE DEPUTY MINISTER IS THE 
MINISTRY OF HOME AFFAIRS ,SHRI 
MOHSIN): 00 ·behalf of Shri Ram Niwas 
Mizdha, I Iq to lay 00 the Table a copy each 
of the following N,?tifications (Hindi and 
lmcIiIh versioos) under lub-section -(2) of sec_ 
Hua 3 of the All India Srrvicu ACI, 1951 :-

':!'. 

(i) The Indian Arlminisi~aliv~ Service 
\ Fixation -of Cadre Strength 1 Twelflh 
Amendment Regulation.: 1971, 
publimed io Notification No. G.S.R. 
946 i-" Gazette of' India, dated Ihe 
19tbJune, 1971. - . 

(ii) Til.; Tenth Amendment .ofl971 10 
the Indian Admitii.trative service 

( iii) 

(Pay) Ruleo, 1954 published iu noti~ 
fication No. G.S.R: 948 in G~ue 
ofIndia, daled theI9thJune, 1971. 

The Indian Administrative Service 
(Fixatlon of Cadre Strength) Elev-
enth Amencment Regulations, 1971, 
published in Nutificalio:l No. G.S.R. 
949 in Gazette of .India, dated the 
19thJune, 1971. [Placed in Library. 
SI< No. LT-696/71). 

MYlORII F/JUI FORCE (MAINTBNANCI! OP Dne'-
- PLINE AND RIWOVAL PROIl SaRV,CII) Ru\.£s 

SHRI MOHSIN: On behalf of Shri K. C. 
Pant, I b'J to lay on th~ T4blc :-

(I) A copy of the Mysare Fire Fore~ (Main-
tenance ofDiocipline and Removal from 
Scrv;ce) Rules, 1971, pubh.bed in 
Notification No. G.S.R. 203 ill Mysare 
Gazette, dated-the htJuly, 1971, under 
sub-tection (3) or -'ion 39 of the 
Mywre Fire Furoe Act, 196~, read with 
claUIC (e) (iv) of the Pro:lalllstion 
dated the 27th March, 1971, issued by 
the PrcIaident in relation 10 til<: Stale or 
Mysore. [Plaoed in Library. S" No. 
LT-697/71) 

(2) A 5lateme"t explaining the reasons as to 
why the Hindi vcrJi.,o of the above 
!'iIotificalion could not be laid on the 
Table simultaneously. [PlaccJ in Library. 
S., No. LT-698/71). . 

MR. SPEAKER: When lb. Minister i. 
laying papen On the Table On behalf of another 
Minister, I should he informed beforehand. 
'Ve have to make adjustm,nta here. I have to 
remind Ministers every day about it. 

BoIIBAY ClNE .. A (GUJARAT FntaT AlmNDlIIItNT) 

RULES, MVIORIt CINIt .. ". (RItGULATlo,,) 
RULI!!I, ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORM,\TION AND 
BROADCASTING (SHlUMATI NANl>INI 
SATPATHY) : I beg 10 lay on the Table': 

(I) A'ropy of the Bombay Cinema (Gujarat 
. First Amendmenl) Rules, 1971 (Hindi 

and' English versions) pubJi.hedln 
NOlification No. GH/G/63/BCR-32701 

'7291 in Gujatat Government Gazetle, 
dated the ht May, under su~tion 
(5) of oeclion 9 or the Bombay Cinc:mas 
(Regulation) ACI, 1953, read with clause 
(e) (iv) of the -Proclamation, dated the 
·13th May, 1971, i .. ued by the- PreSident 
in relation to the State of Gujarat. 
(Placed in Library. Su I.T-699/7J) •. 

(2) (i) A copy of the Mysare Cinemas 
(Regulation) Rules, 1971, published 


